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The judgment in the case concern-
ing "Right of Passage over Indian 
territory: Portugal vs. India" has been 
delivered by the International Court 
of Justice, The Hague on the 12th 
April, 1960. A copy of the judgment 
is being placed on the Table of the 
House. [Placed in Library. See .... ] 

Shri Hem Barua: In view of the fact 
that the judgment of the International 
Court is that it denies the right of 
passage to Portugal of arms and 
ammunitions and that these two 
villages, Dadra and Nager Haveli, have 
already declared their independence, 
may I know what steps the Govern-
ment propose. to take to integrate 
these two villag ~ with India? 

Shrimati Lakshml Menon: I do not 
know what steps the Government will 
take. The Government has been 
waiting for the judgment of the 
World Court to take necessary steps 
for integration. I cannot say whether 
..any decision has been reached. 

Sbri Hem Barua: The judgment is 
already there. That is why I wanted 
to know this. The right of passage 
of arms and ammunitions has been 
denied and the villages are already 
independent. Would you allow them 
to continue as independent pockets in 
India or would you integrate them 
with the Indian Union? 

Mr. Speaker: The hon. Minister has 
said that they are considering this 
matter. What exactly has to be done 
as a consequence of the judgment is 
a matter that has to be considered. 

Sbrl Hem Barua: Since the Inter-
national Court has given the right of { 
passage to civilians, may I know 
what steps GovC'rnment have taken 
to check the civilians, on the border 
of these two villages, entering these 
villages so that they might not secretly 
carry anns and ammunitions with 
them? 

Mr. Speaker: Has any arrangement 
been made to avoid smuggling of arms 
and ammunition? 

Shrimati Laksbmi Menon: Arrange-
ments for preventing smuggling have 
always been there. For further steps 
I want notice because it is a policy 
matter. 

Shri Goray: Is it not a fact that 
because of ~ judgment or the deci-
sion of the Hague Court, not only the 
right of Portuguese authorities to 
send the army across the border has 
been nngatived, but their sovereign 
rights have also been questioned. 

Mr. Speaker: What is the meaning 
of asking for interpretation by the 
Government? 

Shri Goray: Because it is not only 
regarding Dadra and Nagar Haveli 
but also regarding Daman, Diu and 
Goa. They sa:d that the rights of the 
Portuguese Government are only 
Seranjami rights to be terminated at 
any time. They are not· sovereign 
rights. So, it means that it has far-
reaching consequences. 

Shrimati Lakshmi Menon: The 
judgment itself is based on the fact 
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that Nagar Haveli has declared that 
it has liberated itself from Portuguese 
control and therefore the Portuguese 
have no authority over Nagar Haveli. 

Shri Hem Barua: The question of 
taking further steps ordinarily 
follows, Sir. 

Shri Triclib Kumar ChaudhDri: May 
I know whether the attention of the 
Government has also been drawn to 
the fact that there have been rejoi-
cings and celebrations all over Portu-
gal when the judgement of the Inter-
national Court was pronounced, and 
has the Government clearly studied 
the implications of the judgment and 
what conclusions have they arrived 
at? . 

Shrlmati Lakshmi Menon: Govern-
ment have seen the reports about 
rejoicings in Portugal and other areas 
about the judgment of the Hague 
Court. It is a big report and the 
Government is studying it; it is 136-
page report. You cannot expect any-
body to take immediate action. 

Shri Tridib Kumar Chaudhuri: In 
view of the fact that the Government 
is still studying -the report, may I 
know whether no steps will be taken 
by the Government to prevent the 
alteration of the status quo or the 
existing independence status of Dadra 
and Nagar Haveli? 

Mr. Speaker: The status quo will 
continue. 

Dr. Ram Subhag Singh: According 
to the treaty of 1779 with the 
Mahrattas, the Portuguese had got 
only the right of collecting Rs. 12,000 
from those two villages or places. 
Now the International Court has 
recognised that fact and the people 
of Dadra and Nagar Haveli had 
declared themselves independent of 
Portugal. May I know whether the 
Government of India will accord 
recognition to the independence of 
Nagar Haveli and Dadra and other 
Portuguese enclaves in India? 

Shrimati Lakshml Menon: I have 
already stated what the Government 
is expected to do in this matter. I 
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said that the decision of he World 
Court is before us and the independ-
ence of Nagar Haveli has already 
been acknowledged by the very fact 
that the enclave has liberated itself. 
In consequence, the Portuguese Gov-
ernment have been denied the right 
<)f passage for armed forces. What 
steps Government should take is a 
matter of policy. I cannot give an 
answer on the floor of this House at 
this stage, about that. 

Some Hon. Members rose-

Mr. Speaker: Many things may be 
relevant at the time of discussion of 
the Finance Bill, but in this case, if 
hon. Members have got any sugges-
tion to make, after having read the 
report-it is a 136-page report, giving 
the judgment of the court-they can 
get an opportunity to do so. This 
matter cannot be disposed of during 
the Question Hour. Hon. Members 
should seek other remedies. They 
must give time for the Government 
to study the report and consider the 
whole matter. I cannot exhaust one 
whole hour, which is devoted for 
questions, in respect of one single 
question, though it may be important. 

Shri Goray: Will you allow an 
hour's discussion on this subject? 

Mr. Speaker: On the Finance Bill, 
he can speak on it. 

Shrl Goray: We would like the 
information to come from the Prime 
Minister because he is dealing with 
the question. 

Mr. Speaker: Is that the manner in 
which the hon. Member should 
invoke the aid of this House? Notice 
should be given for any such discus-
sion. Am I to give a definite, advance 
assurance? 

Shri Tyagi: A discussion of thi8 
topic in the course of the Finance Bill 
will not be quite sufficient, though 11 
may be technically relevant. Since 
the Prime Minister is away, he may 
not be in a position to give the 
answers to Members' queries. I would 
therefore, suggest that you may 
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kindly permit a two-hour discussion 
on this specific issue. 

Mr. Speaker: Have I ever allowed 
such an oral request like this and 
then admitted it? Hon. Members 
must give, under the rules, notice, for 
a half-hour, or one hour or two-hour 
or 2l hours' discussion. I will see 
to the convenience of the Minister 
and ascertain what he has to say, and 
then fix it up. I never refuse a 
reasonable demand, but this is not the 
method of making such a request. 
Next question. 

BeeoDstItuUoa of Edacation Panel 

+ 
r8hrl Ram Krishan Gupta: 

-1608. ~ Shrl Ajit Singh Sarbadl: 
L 8hri D. C. Sharma: 

Will the Minister of PlaDDing be 
pleased to refer to the reply given 
to Unstarred Question No. 785 on the 
2nd December, 1959 and state at what 
stage is the question of reconstitution 
of the existing Education Panel with 
a view to associate Members of Parlia-
ment with it? 

The Parliamentary Secretary to the 
Minister of Labour, Employment and 
PlaDDing (Shrl L. N. Mishra): The 
existing Panel on Education has been 
reconstituted and seven Members of 
Parliament have been nominated as 
Members of this Panel. 

Shrl Aj!t Singh Sarhadi: May I 
know the names of the members? 

Shrl L. N. Mishra: Shrimati Rukmini 
Devi Arundale Shri Avinashilingam, 
Shri Hiren Mukerjee, Sardar Panikkar, 
Shri D. C. Sharma and Dr. Tara 
Chand. 

Shri D. C. Sharma: Is it not a fact 
that Shri D. C. Sharma has been 
appointed to the panel not as Member 
of Parliament but as the President of 
the All-India Federation of Educa-
tional Associations? 

Shri L. N. Mishra: He has been 
nominated because he has the requisite 
qualifications. 

Shrl Braj Raj 8btch: I want to seek 
your guidance in this matter. The 
Parliamentary Secretary says that 
these Members of Parliament have 
been nominated as members of the 
panel. It has been the practice in 
this House that whenever any Member 
of Parliament is nominated by the-
Government or by any Committee or 
body appointed by the Government,. 
your consent is previously obtained. 
I wanted to know whether your con .. 
sent was obtained in this case whent 
the Members of Parliament have been. 
nominated to the panel. 

Sbri L. N. MIshn: Their names 
were sent to the Planning COmmis-
sion through the Minister of ~ 
mentary Mairs, I believe. 

ShrimaU Bena Cbakrava.rity: Win 
this Education Panel take- up the 
entire question of primary, secondary 
and university education and also 
girls' education, or, will they have 
a different panel for these very 
important subjectst 

Shrl L. N. Mishra: The very pur-
pose of the panel is to assist the-
Planning Commission to formulate the 
education plan of the country for the 
future. 

Shri Braj Raj Singh: Sir, I raised a 
point for your consideration. 

Mr. Speaker: Regarding the point 
raised by Shri Braj Raj Singh, the-
Parliamentary Secretary has replied 
that the Minister of Parliamentary 
Affairs has been consulted and that 
he has given the names. These 
matters may not be referred to me 
and I am not in the habit of giving 
any names, so far as planning is con-
cerned, as to who should be associated 
to any advisory body and so on. I 
was never asked so far, and I have 
never done so. 

With respect to other committees,. 
that is, the committees of the House, 
wherever the question of appointment 
of a chairman arises, I do apPoint a. 
chaimuln for the committees of the: 
House. But the question here cnn-




